IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

IN

ORIGINAL APPLICATION NO.367./92
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DATE OF ORDER_: 13-9-36,
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Betwsen :=-
Brajesh Kumar
see Applicant
And

1+ Shri A.L.Sen,
Union of India rep. by the
Secretary, Ministry of Steel & Mines,
Department of Mines,
New Oelhi.

2. Bhri S.K.Rcharya
The Oiractor General,
Gesclogical Survey of India,
Calcutta. ‘

d. S5hri S.K.Ghouss, ‘
The Oy.Director General,
Geological Survey of India,
Southern Regional Office,
GSI Complex, Bundlaguda,
Hyderabad.

4, Shri EVR Partha Sarathi,
The Yirector,
Map Printing Pivisien,
Geological Survey of India,
Southern Region,
Bandlaguda, Hyderabad,

s RESpUndentS

Counsel f or the Applicant : Shri M.Ramﬂﬂgﬁmvﬁﬁy

Coungel P or the Respondants :  Shri N.R.Devaraj, Sr.CGSC

CORAM &

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI ¢ VICE~CHAIRMAN W

THE HON'BLE SHRI H.RAJENDRA PRASAD 3 MEMBER (A)
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gral (Orders per Hon'ble Justice Shri M.G.Chaudhari,
Uica-Chalrman)

Shri M.Rama Raop fbr thg applicant, Shri N.R.Devaraj
# or the respondsents. In our cp;niun NG quastian.éf commiting
contempt arises in this matter. The ralief grayad for by the
applicant was in the nature of raquiriné the respondents to
provide a promotional avenue for the applicant.with the same

ah

scale of pay o the post of Plate Maker on par with that of
Press Dperatur, Senihr Techniﬁal Assitants.and STR/ébreman. .Tha
appiican;>uas working as Plate Maker in the ﬁap Printing Division.
His grieuaﬁca was that there was ng avenue of the promotion to
the pﬁst of Manager ffor him and since Press Dpsratof has that
avenueg, fhe:respmndants should be directed to.make,that
avenue available to him also. By the order passed in the 0.A.
Lt ps A wre feft ~
to consider that guestion afker having regard to the duties and
respunsgibilitias of the posts concerned and in thas event of it
being fbund that the Plate Maker could not be considered suitable
for thé_past of tha Manager then to cnhsidEr‘uheﬁhar any suitable

promotion avenue can be created keeping in view the decisions

s of the Supreme Court mentioned.

2, In the réply teo the present petition, the respondents

have stated as ﬁbllawg [

llla.

Lot



Y

- 23
C

"The entire issue of promoticnal chanalg

and panels to be fixed {for the various

pasts in the Map Printing Division includ=-
ing the post held by the petitioner is under
the active consideration in pursuance of!
judgement of the Tribunal.”

It has been flurther stated that the matter has been under the
conaideration of the Sth Central Pay Commission and that ths

applicant rushed to ffile this petition without awaiting decision

_off the Govermnment of India in pursuance uﬁfthetdzcision of the

5th pay Commission,

3. Since the respondents have complied with the direction
to consider the guestion and thes matter is under active conside-
ration of the authoritiss we sea no ground to infer that the

original order has been dis-obeyed.

4, The Respondents have stated in the reply that the
orders off the Tribunal are advisory. The learned counsel ¥ or

the applicant submits that this by itselfi'is showing dis-respect

—_—

—

to the order., Ue are of the uiaﬁisinca merely a direction uas
made to the respondents to consider ths guestion and that
decision sheeld—be—tekerr baing lef t to the said authorities..

gt

the reapondents are not wrong in describing the directiocns as

~advisory.
Se . The petition is mis-conceived and thereﬁ%ré is disposed-
\
of with no order there fon. ' '
- (H.RAJENDRA/ PRASAD) | (M.G.CHAUDHART) s
Maember—{A) Vice=Chairman )

Dated:13th September, 1996,
to M{] ;J‘r’fé

avl/ Dictated in QOpan Court. .
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